












(3) Limits dofined under sub-section (2) may in-. 
clude any piers, jetties, landing-places, wharves, 
quays, docks and other works made on behalf of the 
public for convenience of traffic, for safety of vessels, 
or for the improvement, maintenance or good govern- 
ment of the port and its approaches, whether w.ithin or 
witliout high-~~ater-nlarlc, and, subject to any rights 
of private property therein, any portion of tlie shore 
or bank within fifty yards of high-water-mark. 

and subject to any rights of private property, alter the 
limits of any port in which this Act is in force. 

(2) When the Local Government alters the limits 
of a, port under sub-section (I) ,  i t  shall declare or 
describe, by notification in the official Gazette, and. 
by such other means, if any, as i t  ttiinks 'fit,' the pre- 
cise extent of such limits. 

6. (1) The Local Government may, in addition to Power to 

any rules which i t  may make under any ot l~cr  enact- ~ u ~ : ~ , ~ o r t -  
ment for the time being in force, make such rules, 

of the following purposes, namely :- 
(a) f o ~  regulating the time a t  which, and the 

manner in which, vessels are to enter or 
leave any port subject to this Act ;  

( b )  for regulating the berths, stations and anohor- 
ages to be occupied by vessels in any such' 

a 

. 



. '  (d) for the removal or proper hanging or placing 
of anchors, spars and other t,l~jngs being in 
or attached to vessels in any such port ; 

(e) -for regulating vessels wllilst taking-in or dis- 

whilst so engaged ; - 

port, and along or near to the piers, jetties, 
landing-places, wharfs, quays, docks, moor- 
ings and other worlts in or adjoining to the 
same, and for marking out the spaces so to, . 

he kept free ;. 

, . ( j )  for fixing the rates to be paid for the use of 
such nloorings when belouging to the Gov- 

ing for hire, and flats and cargo, passenger 
and other boats plying, whether for hire or 
not and whether regularly or only occasion- 
ally, in or partly within upd partly without, 
any such port, and for detesmining the 
quantity of ca.rgo or number of passengers 
to be carried by .any such vessel ; 

(1 )  for regulating the  use of fires a d  lights with- 
in any- such port .; 





















































Porls. [ACT x 

(Chaplea* PI1.1.-Supplemelzlul Provisions.-Sectiolz 
6'3.) 

subject to this Act, any flag, jack, pennant or colours, 
the use whereof on board such vessel lras been prohi- 
bited by the Merchant Shipping Act, 1854, or any 17 & 18Vict 
other statute now or hereafter to be in force, or by any C. lo4. 

proclamation made or to be made in pursuance of any 
such statute, or by any of Her Majesty's regulations 
in force for the time being, the master of the vessel 

' shall, for every such offence, be punished with fine 
which may extend to fifty rupees. 
' 

(2) Such fine s h a i  be in addition to any other 
penalty recoverable in respect of such an  offence. 

the desertion of any seaman, not being a slave, from 
any vessel of such Foreign Power, may, until a revo- 
cation of such Order in Council has been publicly noti- 
fied, issue his warrant ,for the apprehension of any 
such deserter, and, upon due proof of the deeertion, 
may order-him to be conveyed on board the vessel to 
which he .belongs, or, a t  the instance of the Consul, to 
be detained in custody until the vessel is ready to sail, 

. or, if the vessel has sailed, for a reasonable time not 
exceeding one month : 

Provided that a deposit be first made of such sum 
as the Magistrate deems necessary for the subsistence 
of the deserter during the detention, and that the  do- 
tention of the deserter shall not be continued beyond 
twelve weeks. 

64, (1) Jl'he 




























